
HIGH COURT LEGAL SERVICES COMMITTEE
HIGH COURT OF MEGHALAYA,SHILLONG

NOTIFICATION

1)atcd Shillon§,, thc 20th August,2026

No.HCLSC.HCIW/18/2025/ 168

I’hc I-Iigh Court Ix:gal Scrvices C:ommittcc, Iligh Court of Mcghalaya, in

cxcrcisc of the powcrs confcrrcd under Regulation 6(b) of thc National Legal

Services Authority (Lok Adalat) Rcgulations,2009 hcrcby constitutes thc

Bench of the National Lok Adalat which is schcdulcd to bc he:Id on

12.09.2026 to cxcrcisc jurisdiction under scction 19(5) of the Legal Scrviccs

Authorities Act, 1987 in order to dctcrminc and arrive at a compromise or

scttlcmcnt between the parties to cascs pcnding bcforc thc I Ion ’bIc l'!igh Court

and rcfcrrcd to thc aforcsaid National 1,ok Adalat.

Thc Bcnch as constituted shall comprisc of :

1.

2.

3.

Smti.A.M.Pariat ,
Registrar (Judicial Service),
High Court of Meghalaya.

Dr.N.Mozika ,

DSG,High Court of Meghalaya.

Smti.Meena Kharkongor,
Advocate .

Presiding Officer

Conciliator

Conciliator

The National IJok Adalat shall hold its sitting in the Iligh Court of Mcgha]aya
at 10.30.A.M

13y or(lcr,
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Memo. No.HCLSC.HCM/18/2025/ 168-A
Copy to : –
1. Thc Registrar cum 1).1’.S. To thc Hon’blc, thc Chicf ,Justicc, I’Iigh Court of

Mcghalaya for favour of kind information of hcr I,adyship.

2. The P.S. To l-Ion’bIc Mr. Justice l-I.S.Thangkhicw, Exccutivc Chairman,
Mcghalaya Statc Legal Scrviccs Authority for favour of kind information of
his IJordship.

I'hc I).S. To IIon’t)lc Mr. JusLicc W.I)icngdoh, Chairman, llif,h Court IJcgal

Scrviccs Committee for favour of kind information of his IJordship.
4. The 1).S. To IIon’bIc Mr. ,Justice 13. 13hattacharjcc, Judge, I-Iigh Court of

Mcghalaya for favour of kind information of his I,ordship.
5- The 1). A to Rcgistrar Gcncral, Iligh Court of Mcghalaya, Shillong for favour

of kind information

6. The Member Sccrctary, Mcghalaya State I,cgal Services Authority, Shi11ong

for favour of kind information

7. Smb. A. M, I)ariat, Registrar (Judicial Scrvicc), I'ligh Court of Mcghalaya,

Shi11ong for favour of kind information and necessary action.
8. 1)r.N.Mozika, I)SG, lligh Court of Mcghalaya for favour of kind information

and ncccssary action,

9. SmLi. Mcc:na Kharkongor, Advocate, for favour of kind information and

ncc(:ssary actlc)n.

J/Fhc System Analyst, High Court of Mcghalaya, for uploading the same in
the official website

ll . Noticc board
12 . Officc file

Dated:20th August,2026
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